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IN THE CENTRAL AThCNI&RATIVE TIBwj HYDERABAD BENCH AT * 
O.A.NO. 49 /92. J 

Between: 	 Date of 0rder:10_3_92Y 
R.AppalakOflda. 

and 	
.. Applicant 

I. The Sub-Divisional Officer, 
Rajahmundry - 103. 

2. The Sub..t.visional Officer, 
Telecomunscations vi s&thapatnam..36 

tr 

0. 	Respondents. I 
For the A pplicantg Mr.X#L.WararJmham,, Advocate I' 
For the Respondents: Mr. N.v.Rarnana • Addi. CGsc. 
CORAM 

THE HON'BLE MR. R.BALkSUBRAJJqrj ; 
AND 

THE HON' BLE MR.T .CiWWA5EyJJ REDDY : bIEMBER ( Junt) 
(Order of the Division Bench Dictatcu by Hon'ble Sri.R.Balasubrac) 

mans an1  Member (Admn)) / 

When this case was takenup foi admission hearing the 
learned counsel for the-Respondents pointed out that the applicant had 
already made a representation on 11-1-92 to the Sub-th.vjs0 nal Officer, Telecom, Rajahmundry, requesting to revoke the order of 
terminauon from January, 1992, and to take him back into service. On hearing both sides we feel that the Respondeqts should be given 
an opportunity to dispose..of the representauoj 1114992. 
Accordingly the Respondents are directed to dispose-of the represen.. 
tation of the applicant dt.11-1-92 within a period of four months 
from the date of receipt of this order. If the applicant continues 
to be agg;ievea, he will be at liberty to approach this Tribunal. 
afresh âccordance with law. 
2. 	By way of interim measure, the Respondents are directed 
to continue to engage the applicant provided:- 

there is work: 
if his juniors are engaged 3. 	

With the above direction}and interim relief, the Original 
application is disposed-of at the admission stage itself. 	- No order as to costs. 

Deputy Registrar(J) 
[23 

The Sub-Divisional Officer, \Telecommunications, Raj ahmundry4 O3'-' 
The Stth-Divisional Officer, Telecomunications, Visaichapatnam 

One copy toMr-K.L.Narasimham,Advocate, 2-2-186/17/c/l, 
Bagh Amberpet, i-iyd-13• 	 - One copy to Mr, w.v.Ramana Addi. coc. cIrtfc'—' Cce ziate COPY! 
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THE HON'BLE MR - 	/ V.C. 
THE HON'BLE MR.R*BALASUBPfiJXJJLPJJ.N(3)' 

AND 4 ,7 
THE HOW' ShE MR .T .Cnjuqijpjgjgjpj$[ REDDY; 

M(JIJDL) 

THE HON 'I3LE MR.0.ROY ; MEMBER(JUJYJ) 
J

D 

DATED; 1°-3-1m,2 / 

O.A.Wc. 

AóTát ed and interim directjjs 
Issue • 	 - -. 

Allsq d 

- Disposed of with 0Irections r 
Dismisled 	 2 
DismiWsea as Withdrawn 

Dismifrsea for Jfau1-

M.A. /orderew Reject 
Ns -,order as to tost, 
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